
I 	 FORM NO. 4 

(See Rule 42) 

in The Central' AdmiAisträtive Tribunal 
GUWAHATI BENCH : GUWAHATI 

644~~PPL ICATION NO. C9-0 M­
LOF199 

Aplicant(s)  
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21.9.00 	Present : The Hon'ble Mr Justice D.N. 
Chowdhury, Vice-Chairman. 

On the prayer of Mr U.K.Goswami, 

learned counsel for the petitioner the 

case 	adjourned to 22.9.00 for order. 

Vice-Chairman 

pg 

22.9.2000 	 Let this case be listed for orders 

on 26.9.00. 

1 
Vice-Chairm an 

nkm 

1. 



C.P. 20/2000 
L 

Notes of the_Registry 
	

)ate 	 Order of the Tribunal 

,//O7'g /V4A.'4vLo 
aLc1. &)i M fr 
'4, S 
No DIWo 

Heard Mr B.K.Sharma,learned Sr. 

dounsei for the petitioner. 

Issue notice to show cause as to 

why a contempt proceeding shall not be 

dawn up.•against the alleged contemners. 

Retun&Dle by 9.11.2090. 

List on 9.11.2000 for show caUse 

and further order. 
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L2.2000 

V3.i.0 

un 

Vice-Cairrnan 

Mr S.arma,1earned counsel is present 

for the petitioner. Mr BC.Pathak, - 

learned counsel for the alleged contem-

ners prays for four weeks time to file 

objection. Prayer allowed. 

List on 6.12.00 for further order. 

H 	/ 
VIce-Chairman 

List it after six weeks t eble 

the respondents tofi1e.rep1y. 
List on 18.42001 for reply 

and for further. order. 
fleither any nor an 

-'-- c c Sc- 	 is 

instructions Na 
1 

Zdst on 1.201 for oriers. - 
S 

4ernber 	 .VjceChairrnan 

Ci(:,-2 	
fr. 24 
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Date 

16.2.01 

Nc!teI of the Registry 
1II 

-- 

• 	
Order of the Ttibüria 	

- 	 7 
No tcpZy .o 	has been file6 by the 

aLteod cont,emners. MrJ.Deb R0y, 

a 'te1..t as Mr.S.C.Pathc 

ddj..C.G ,Sa priiya Lot EUZthet time to 

jethrittn statement. W arø not 
t4fjed with this. Let tho respor4ant 

No • 3 appet 
mater. Z4at Ofl 26041 Lor oaErs. 
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26.3. 02 	Thri 	mar4 1nho 
dont o.3 is peser* in th' 

£Ac 	 ip1' a Lar fi'ed 

oá 
 

bebalf <f tbira rcpot1 nt o,1 t 2* 

t. St. on . 414,  01 for oters • The 	pOi 
dn9 	kept o reotL and Ms 
pr'r1 	 L 	 for th 
time  

:K.in1 &tnqh resp1et 
flt 4fl thc otwt ar4 fAlc!d  

tho rcy, io 

T I 

4t L: A 

gn .4,O1 o' orderis, The presence of 

is reooi'ded  

Patsonal p,fice 	cemp. 	the  

te bO.L. 

• 	• 	• 
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N01e3 of the Registry 	Date 	 Order óftheTcibrnJ 

9. 4. 200 1 
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11.5.01 

in 

14.5.01 

Reply has been 1iled on behal1 Ot 

respondent No.3. The respondent Nos.1 and 2 

may 1iIe ,written statement, i1 they are so advised !  
List it 1or orders on 10.5.01. 

Vice-Chairman 

LIst on 14.5.01 for orders. 

Member 	 Vicehainan 

The Contempt Petitions are directed 

for al 	edviolàtion of the order of th 

Tribunal 	esed in respective imber f 

O.A. invoive n the contempt Petition 

which has now be stated that the judg 

ment and order of th O.A.. The subject 

matter of the writ Peti'ion before the 

High Court and the order b?4bisnTribunal 

are also assi sted by the Highcirt. In 

that vi..ew of th matter the ContEmt\  

Proceodibg stand dismissed. 

1afflber 	 Vice.'Chairman 



C.P. No.20/2000 ( 0.A.No. 52/2000)( 

1 14 , 5 .01  

C 

tht Regtry 1ite  Oder ocl:the  TribnT - 

Thishas beenPiledPor allegede 

violation of ,  the order of the tribunal 

dated162a0Q passed in O.A. No. 52/2000 

It hasnow been stated that the judgment 

and order oftribunal dat d 16200 is 

the subject matter of a Writ Petition 

before the Hi;h Court and the High Court 

has stayed the order of the tribunal. 

Since the matter is under examination 

by the High Court question of Proceeding 

with Contempt Petjtiofl does not arise. 

Accordingly the C.P. stands dismissed. 

Iember 	 Vice—Chairffian 

ec- 

-f 

im 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH :: GUWAHATI 

(CIVIL CONTEMPT JURISDICTION) 

	

Contempt petition No. 	/2000 

NO 	S-. 

• 	 IN THE MATTER OF 

An application under Section 17 of 

the Administrative Tribunals Act 

1985 read with Rule 24 of the CAT 

(Procedure) Rules 1987. 

-AND- 
 - 

IN THE MATTER OF 

Willful and deliberate violation of 

the rn'ders dated 16.2.2000 passed in 

OA No. 52/2000 (Md. Hatim Ali Vs - 

Union of India & Ors.) 

- AND - 

IN THE MATTER OF 

Nd. 	Hatim 	All, 	Bamon 	Leikal, 

Yairipok, Dist.-Thoubal, rianipur.. 

Petitioner 

- Vs - 



ii 

-2-- 

q f 	rn 
Secretary 	to the Government 	of ,  

India, Ministry of Home, New Delhi. 

S K 	 VA S. 

The Registrar General of India, 

2/A Manshing Road, New Delhi-110011. 

- 	

3. Shri Kh. Dinamani Singh, 	

/ 
Director of Census, flanipur, Imphal. 

Contemners/Respondents 

The humble petition on behalf of the abovenamed 

Petitioner, 

• 	 MOST RESPECTFULLY SHEWETH 

That the Petitioner is a retrenched Census employee. 

He was engaged during 1991 Census as LDC (Handicapped). 

He is qualified to hold the post of Asstt. Compiler, 

Computer and other such Group C post. 

That the. Petitioner being a retrenched census 

employee, he is entitled to get preference in the 

matter of appointment as per the circulars of the 

Government of India and also as per the decisions given 

by the Supreme Court of India in respect of retrenched 

Census employees. inspite of such a position when the 

Petitioner, was not appointed .against available and 

suitable vacancies, he had to approach 	this Hon'ble 

Tribunal by filing OA No. 52/2000. In view of the 

settle - legal position the OA was disposed of by 

I 
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Judgment & Order dated 16.2.2000 by which direction was 

issued for appointment of the Petitioner immediately 

within a reasonable time after occurrence of the 

vacancies, not later than two months from the date of 

receipt of the order. 

A copy of• the said order dated 16.2.2000 is 

annexed hereto as. Annexure-1. 

3. That inspite of receipt of the copy of the said 

order by all the Respondents and inspite of there being 

vacancies the Respondents had not tal<en any action so 

far- towards appointment of the Petitioner. Be it state 

here that apart from the regular vacancies, under the 

disposal of the Respondent No. 3, there are also 

vacancies created for 2001 Census and the Petitioner 

can very well be accommodated against any one of such 

• 	group 'C' vacancies. The fact. that there are existing 

vacancies is amply born out from letters dated 

21.6.2000 and 5.9.2000 wherein it is clearly indicated 

that there are vacancies. Be it further stated here 

that even after the order of the Hon'ble Tribunal 

persons have been promoted to various group C posts and 

to that effect office order dated 22.8.2000 • has been 

issued promoting porsons fron LDC to UDC ; computers to 

statistical assistants and assistant compilers to 

computers. 	All 	such promotions have 	beeni 	made 

temporarily 	against 	resultant vacancies 	of 	the 

temporary posts sanctioned for census of India, 2001. 
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Copies 	of the letters dated 21.6.2000 	and 

5.9.2000 	are annexed as Annexuro-2 	and . 3 

respectively. 

That from the above it is crystal clear that the 

Respondents have completely disregrded and disobeyance 

the orders of the Hon'ble Tribunal for which they are 

liabl,e for Contempt of Court.Proceedings. 	Inspite of 

the orders of the 9on'ble Tribunal for appointment of 

the PEtitioner either against regular vacancy 	or 

against census vacancies, many vacancies of both the 

categories have been filled up by promotion and some 

more 	vacancies are sought -to be filled 	up 	on 

deputation. This is out and out a case of contempt. The 

period of two months fix by the Hon'ble Tribunal has 

long 	elapsed, but yet the Respondents have 	not 

implemented the orders of this Hon'bl.e Tribunal and 

instead, the vacancies are being filled up by other 

methods without first appointing the Petitioners. 

That the Petitioner states that as already stated 

above -there are vacancies in group C cadre such as 

Asstt. Compiler., Computor, LDC, FF190, Draftsman, Hindj 

Typist, Statistical Asstts. etc. at the disposal of the 

Respondent No. 3. The said vacancies are long term 

vacancies as well as the vacancies created for 2001 

census. 	The Petitioner can very well be accommodate 

against any one of those vacancies. However, the 

Respondents turning a deaf ear to the representations 

of the writ Petitioner and defying the orders of this 

	

Hon'ble Tribunai have resorted to other mode 	of 
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appointment so as to frustrate the claim of the 

Petitioner. This is a clear case of Contempt of this 

Honb'le Tribunal for willful and deliberate violation 

of the orders of the Hon'ble Tribunal. 

That the Petitioner states that Rule 24 of the CAT 

(Procedure) Rules 1967 empowers of the Hon'ble Tribunal 

to pass apprppriate order towardsimplementati:on of the 

orders of the Honble Tribunal and to secure ends of 

justice. 	The Petitioner apart from invoking 	the 

Cohtempt jurisdiction of the Horr'ble Tribunal has also 

invoked its power under Rule 24 of the said Rules for 

appropriate relief. 

That this application has been filed bonafide and to 

secure the ends of justice. 

In the premises aforesaid it is 

most respectfully prayed that the Hon'ble 

Tribunal may be pleased to issue Notice 

calling upon the Respondents to show 

cause as to why 	Contempt of 	Court 

Proceedings should not be drawn up 

against each and every one of them for 

willful arid deliberate violation of the 

order dated 16.2.2000 passed in OA No. 

52/2000 and as to why appropriate 

orders/direction shall not be issued •. 

towards compliance of the order dated 

16.2.2000 passed in DA No. 52/2000 and 

upon 	hearing 	the 	parties 	on 	the 
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cause/causes that may be shown and on 

perusal of records be pleased to punish 

the contemners and further be pleased to 

pass appropriate order towards 

implementation of the said order dated 

16.2.20 and/or be pleased to pass such 

further 	order/orders as the 	Hon'ble 

Tribunal may deem fit and proper. 

And for this, your Petitioner as in duty bound, 

shall ever pray. 

Affidavit........ 

11 

S 



A F F ID A V I T 

I, 	Nd. 	Hatirn Au, aged about 34 years:, 	sn of 

ChanabAli, resident of Bamon Leil<ai, Yairipok, 	Dist.- 

Thoubal, Manipur, do hereby solemnly affirm and state 

as follows 

That I am the Petitioner 	in the accompanying 

application. I am fully conversant with the facts and 

circumstancesof the case. 

That the statements made in this affidavit and in 

the 	accompanying 	application 	in 	paragraphs 

I are true to my knowledge; those 

made in paragraphs  being matters of 

records are true to my information which I verily 

believe to be true and the rest are my humble 

submissions before this Hon'ble Court. 

And I sign this affidavit on this the 18th day of 

September, .2000. 

Identified by me 

(kkt,t' 	. 	 LftLL 
Deponent 

Ad v oca to 

Solemnly 	affirmed 	and 
declared before me by the 
Deponent who is identified 
by Sri U.K. Gos.wami on 
this 18th day of September 
2000. 

Ad v coate 
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DRAFT CHARGE 

The contemners/Respondent are guilty of Contempt 

of the Honble Tribunal for willful and deliberate 

violation of the order dated 16.2.2000 passed in OA No. 

52/2000 and accordingly they are liable for Contempt of 

'Court Proceedings and appropriate punishment. 

a 
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I 	 (See Rule 42) 

In The. Central Adminjstrjve Til1jf 
GUWAHATI BENCH: GUWAHATI 

.1 	

ORDER SEIEE,T 

	

APPLICATIONNO. 	
OF 19 

APPlicant( s ) 

 

Respondent(s) (AJ 

Advocate for Applicant(s) 	/t% / ,,1 ., 

J Ii 11(-J. 
Advocate for Respondent(s) 	 <. 

16.2.0 	 The learned counsel for the 

parties submit that this case may be . 	

disposed of at the admission stage - 	
' 	itself. 

- 	 The facts are: 

/ 	 The applicant is a retrencled 

J Census employee in the office of the 
Directcr 	of 	Census 	Operations, 
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0.A.No.52/2 000 

Date 	 Order or the Tribunal 

L6.2.200 

• 	11ahipur. He prays for appointment in a 

post against the existing vacancies 
• and the vacancies that may occur in 

1 connection wi th census operation of 

2000. 

Heard Mr B.K. Sharma, learned 

counsel for the applicant and Mr A. 

Deb Roy, learned Sr. C.G.S.C. Mr 

• Sharma submits that this case is 

squarely covered by the decision of 

the Tribunal dated 20.1.2000 in 

0.A.No.415 of 1999, 0.1. Singh -vs--

Union of India and others. In this 
• 	

order it was held: 

It is agreed by the 
counsel for the parties that as 

• per the decision of the Apex 
Court in Government of Tamilnadu 
and another Vs. G.Md. Ammendden 
and. others (1999) 7 SCC 499, the 
applicant is entitled to get the 

• appointment when the new vacancy 
will arise. As per the said 
decision the learned counsel for 
the parties submit that the 
applicant may be absorbed in the 
vacancy that will occur for 
Census of 2000, in a suitable 
post which he is entitled to 
following the judgment of the 

• 	Apex Court ........... 

In view of the above., following 

our decision in the aforesaid case we 

dispose of this application with 

direction to the respondents to absorb 

the applicants in vacancies that will 

occur for Census Operations of 2000 in 

a suitable post for which the 

applicant is entitled to following the 

judgment of the Apex Court referred to 

above. The respondents shall make the 

appointment immediately within a 

reasonable time after occurrence of 

the vacancies, not later than two 

4otes of the Registry 

~ I ~ 

K  to  
4P 



0.A. .52/2 000 

1 6.2.200 

months from 
the date of receipt of 

this order. 

The application IS disposed of. No order as to costs,. 

Sd/—VICE CHAIRJJ 

4 ,  

•1 

vy 



,3202/3/000Eitt 	 S , 216.2000 

1, 

The Deputy t,irect0 Ad.1V 
0/0 th RegiStrt caneral Of ThC3i& 
Koth MOuSe nnx$ I/A,, 14aflSifl Roat, 

coUti°/° DPC in the oef ice of th 	
O' ir*3t 

CE Cen$U 	'rations &  ?an ipur. 

Zdwu, 
Z h 	tho honour to refer ..o tht3 of fic oxic 	32O12/ 

3/2000E$tt. ,Saj 	27.4.00O 	copy endr 	to the office of 

5 th Ragit 	 Xndi 	to ay th d the epatfl 	PO 

Uo 	rnncottee(DC) in 
espeOt. of the group C & t pot hw heE 

aontitUt04l with the tLrectO a3 ChairtU ( copy o  th 0&U i 

1oo6 f vo 

I am t zt8 	t th- 	ic h3 bfl 

nmbe of 2OO1Cefl$ ptS in diareflt QQ; 

Pt present one pOet O De9U flLr?ctOr iz Ltq 

thd reqUt ai been made tø fi1 up the po. i Lhi3 0ct0 

ti3.1 now th post h3 not 	atri t11Ot tp Thi3 0!1G 

o 	U?nCtiVe iu1 tc 	tit'te th ti.C. to. enbW th it3 o fi 

tót&ce up ne88ry etOfl in fti1in sp the p0st 	 in 

)nnection 1th 200 CerutZI &. e1i ar the inc tIC waC 	potJ 

time. 1CC this office a3 eQ tit.Ut.G the 	.ør Office, 

0r3r tO 	 rCrr 	
bov8 tithr r.tr c4t thiø 

C. 

m, t1rnrcfcr 	to roit poi 1d.n7 to co1VY the t3afl' 
 D o pvct 

ion of the RGcrLitr tmnt1, india to the pprova3. o the 

S co titUtG in thie Dir&ctO 	
ta 	ictt3 tfl) 	to this 

Of f ice at an early tcs 

S 	 S 	 ithft111Y. 

S( 	NJ.iNi SINCH 
S 	 S 	 S 

i4!N'X140.Q3S 22021 
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NO 0A.12021/5/98-AoPtt 

GOVERNMENT OF INDIA 
MINISThY OF HOME AFFAIRS 

OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS 
MANI?UR 

VACANCYNOTICE 
Il,/9/200u 

It is Droposed to fill up some posts as detailed in the 
Annexure-I by transfer on deputation basis in the office of the 
Director of Census Operations, Manipur, Imphal against the short 
term vacancies created for 2001 Census from amongst sutable off icers/ 

r officials of the Cóntral/Stat UTs Government Departments ful'. 
filling the eligibility conditio.., as indicated against the posts. 

Thepa of the eleed offic.als wilt be reuteg i 
accordeance wit1, the insruc ion corita ned in he Dop r en o 
Personnel and Training OM No. 2/12/87-Estt(Pt.II) dated 29.4.98 as 
amended from time to time. 

er&oci Qf deputation will be initially upto 28.2.2001 which 
may be extenciea ror further period. 

Application of the officials who are suitable and willing 
and eligible for appointment by transfer on deputation basis may 
be forwarded in the enclosed prescribed proforma at Annexure I II 
along with their ACR Dossiers for proceeding 5 years and Vigilance 
Clearance Certificate to thjsroffice within 6 weeks from the 
date of publication of advertisement in the Employment News. 

Those officials who voluntoGr for these posts will not be 
permitted to withdraw their names later on. 

SD!- 

B N MS ING-1) 

TELEFAX 0385-220215 

No.A.12021//98-APPtt/ 	 Imphal, 5.9.2000. 
Copy to:- 1) eqistar Giotrar Gnral .Todia, 

icoah 1ouse Ann?x?,LA, Msinqh RQad 
NEW. DELHI - 110011 wi.th rotereEce to their letter 

No 0 12011/4/2000-Ad,IV dated 14.220000 

All DCOs in the State/UTS. 
Deputy Director(AdvertiSerneflt) D!/P,P,T.I.Euildiflg 
parliament Street, New DDlhi - 110022 (witn 3 copies) 
for publication in Enployrnent News. 
The Chief Secretary,GoVt. of Manipur. 
All Central/ state offices located in .Manipur. 

3d! - 

DLLECTOR 	- 



IN THE CNTRAL ADMINISTRATIVE TRIBUNAL : :::: GUWAHATI BENCH 

GUWAHATI. 

IN RE: 

•,C.P.No. 20/ 2000 

M. HATIM ALl 	 F. 

-.VEFJS.. 

SHRIDINAMANISINciflO1 

 — 

 

AND.. 	 •.i 

INRE: 

SHOW CAUSE FILED BY THE 

RESPONDENr 0. 3 SHRI KH. 

DINANANI SINGH.t)IREc'ron OF 

CENSUS..MANIPtR, IN THE SHAPE 

OF AFFIDAVIT. 

ISHRI jul. DINAMANI SINGH,Djrector of Census, Hanipur,Irnphal, 
do hereby solemnly affirs and state as follow8 $ 

1. That I am the Director of Census, Manipur,Impha]. and I have 
been impleaded party Respondent No.3 in the instant C.P. along with two 
othe re. I have rceived a copy of the aforesaid C .P, from the 1gistry 
of the Hon'ble CAT, Guwahati Bench.' Ctwahati, gone through the same and 

understand I the contents thereof. As such I am competent to swear this 

Affidavit and file in the Hon'bJ.o Tribunal as directed. 

2.. That before traversing to the parawise reply to the C.P 1. this 
deponent respectfully submits that he has great respect and high regard 

to the Hon'ble Tribunal and he has no such record of being disobedience 
and disrespectful to the Judgement and Order' reo,rd passed by the Hon'blE. 
Tribunal ini any manner at any point of time being a member of plic 

service. However, in the instant case the deponent has become handicap 

in view of the policy decision' taken by the Govt. of India which was 

circulated vide No.12011/4/2000..Ad.IV dated 12.02.2000 issued under the 

hand of Under Secretary to the Govt. of India, Ministry of Home Affairs 

and also No.12011/3/2000..Ad.IV issued under the hand of Joint Registrar 
General of India and sisequent corr!nunicationg to the effect.. 

3. That this deponent does not admit any of the -facts, allegations, 

• statements, averments made in the aforesaid C.P. save and except these 

have been specifically admitted hereunder in this Affidavit. Further 

the statements which are not borne on records have been categerically 

- 	denied. 

coritd. ..2/-. 



That as regards the contents of paragraph 1 of the C.P. this 

deponent does not make any comments since these are matter of 
records. 	 - 

That as regards the contents of paragraph 2 of the C.P. this 

deponent admits truthness of the evetments to a certain extent as 

a matter of records • However, he denies the allegation that the 
Respondents have not acted upon the judgement ani orders passed by 
the Hon'ble Tribunal dated 16/2/20dP  O.A. No. 52/2000 
and respectfully states that till the PLonouncement of judgement 
and order dated 16.2.2odP  respect of the aforesaid O.A. the 

policy of Govt. of India in respect of appointment of employees 
against the sanctioned vacancies for the purpose of census works 

for the given period was different. Accordingly on receipt of the 
aforesaid judgement and order the matter was taken up with the 

appropriate authority in the Ministry of Home Affairs, since no 
posts were sanctioned for the cerus works 2001 till such time. 

Whereby some clarifications were issued by the Hon 'b].e Tribunal 

with a direction to implement the judgement ard order dated 

passed in O.A. No. 52/2Othifl  two months from the date 

of receipt of the aforesaid order dated 16/2/2000. 

It is pertinent to meit ion here that by the time policy of 

Govt. of India in respect of appointment of employees for the census 

has been changed and all Directors of Census Operations have been 

intimated vide letter No.12011/4/2000-Ad.IV dated 14.02.2000 and 

NO.12011/3/2000-Ad.IV dated 14.02.2000 which were received in the 

Office of, the Director of Census, Manipur,Imphal after the passing 

of the aforesaid orders for which the same could not be placed 

before the Hon'hle Tribunal at the time of passing the aforesaid 

orders. 

Photostat true copies of the aforesaid 
letters dated 14-02-2000 are annexed 

herewith and marked as AMNEXURE-R'& R2  

respectively hereof. 

ccntd ..31i. 
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Thus the aforesaid orders came intc being which Jeopardises the policy 

decisIon of Govt. of India. Under t us backdrop finding no way out the 
Res 	 I.ication to review the Judgement 
and order dated 16/2/2K passed In 0 	2/2O0Owiichiiasbiii3 u]. y 
registered and nurrbered as R.A. No, '/2000. 

6. That as regards the contents ofparagraph 3 of the CP., this 
deponent respectfully states that in view of the aforesaid policy 
decision of the Govt. of IndIa the posts sanctioned for census of India 
2001 and the resultant vacancies caked in group C & 0 categories due 
to promotion to the higher grades are to be filled up only by promotion 
or on deputation basis in accordance with the prcs,is ions of Recruitment 

Rule DTthecjrcuntances the Cenu Directorate including the Dire- 

ctorate of Census Operations, Mariipiir were further strictly directed 

that direct recruitment from open mrket_should not be made in any 
case for the above posts. In this respect the Govt. of India in addi.. 
tion to the aforesaid letters dated 14-02-.2000 have issudd letter 
No. 12011/4/2000.i.Ad.IV(pt) dated 25.9.2000. 

I 

A 

letter 

and ma 

All the Directorates of Census Oper 
recruitment of posts as optioned f 
inviting deputations were done in p 
by the Govt • of India time to t Irne 

7. That as regards the contents of 

respectfully states that Under the p 

the shoxt term vacancies sanctioned 

by premotions are mandat9rily be f 11 
transfer on deputation basla AnM ciir ,  

at true copy of the aforesaid 

ted 25.9.2000 is annexed herewith 

d as ANNEXURE R3 hereof. 

ion have been made known that 

Census of India 2001 and circulars 

3uance of the instructions issued 

accorda nce with the changed policy. 

ragraph 4 of the C. P. this deponent 
Sent policy of the Gi,t,,. of India 
r 2001 census and vacancies caused 

d up either by promotion or by 

alinstructions for wide publi- 
city invitizig applications for appoiuLitment on deputation basis have been 
Issuee by the Govt. of India. To witthe letter No.12011/2/2000..Ad.IV 
dated 16.5.2000 may be referred to here. 

coxtd. . .4/.. 
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A photostat true copy ofthe aforesaid 

letter dated 16 • 5.2000 is annexed 

herewith and marked as irxur 	a4  
hereof 

As stated earlier, the promotions given to the regular census 

employees in respert of the posts created for Census of Inc3ia.200 1 

were in compliance to the Govt. óf India's instructions. Likewise, 

circular issued by this Directorate inviting deputations to the 

subsequent vacancies wer& also in accordance with the instructions 

issued by the Govt. of India. Be it further stated that no direct 

recruitment from the open market has been made in case for the 

cerus of India 2001 temporary post or for any regular vacancies 

since the order dated16/2,'2000 passed by the llon'ble Tribufll. 

That as regards the contents of paragraph 5 of the Cd'* this 

deponent respectfully states that the categories in thegrade of 

Group'C' posLs lying vacant at the disposal of the Directorate of 

Census oerations,MaflipUr are the resultant vacancies arising Out 

of promotions given to 2001 Census posts created upto 28.02.2001. 

As per changed policy these posts are mandat°rily required to be 

filled up by way of tram for on deputtiOn as stated in the fore-

going paragraphs. 

Perhaps it will be not out of place to mention here that the 

Govt. of Indiahave taken the aforesaid new policy decision with 

a view to - 

1) avoid further cçplicationS at the time of termination of 
IM  

census employees as had been experienced in the past which 

also resulted in multiplication Of litigations creating 

serious administrative 1nconvoience, and 

ii) minimise 'conom1c burden in the ptiDlic nxcheqt%or. 

Th at as regards the contents of p ara graph 6 o f the C. P • this 

deponent does not make any comments. 

100. That as regards the contents of paragraph 7 of the Cd'., this 

deponent respectfully states that promotOflS given to the regular 

census employees against the temporary posts created for the census 

of India,2001 for a period üpto 28.02.2001 and clrculars inviting 

,contd. 



deputation for suequent vacancies arising out of the above promotion 

were in accordance with the Govt. of India changed polIcy. As such it 
may respectfully be submitted that this deponent, for that matter, the 

• 

	

	Respondents have not violated the Judoement ancrder dated 16/2/2000 
passed in 0.A.No 52/2000 in any manner. Nr there is 
on the part of the Respondents in respect of compliance of the aforesaid 

• 	judgeiient and orders, hcwever. it is the policy of Cvt. of India which 
has placed enargo in fresh ernployitent from the open market for the 

Census of India 2001 which is beyond. the control of the Respondents, 

11. That the statements made in Pararahsof this AffIdavit are tr4 
to the best of my knowledge and belief and these haV.) been made 

patagraphs are true to the best of my information which have been derired 
from the xecor,68 and the rests are hurrble submission Before the Hon'ble 
Tri.bunal. AND I sIgn this Affidavit this the 	day of 

)44At4/L 

.-----.- 

Identified by • 	 The deponent here has solemnly affirmed 

• 	 and declared before me who has been iden- 
tified by Shrii 

-A-dT6T9 I '' 	 this the 	day of g-&6v- 9 	9.4v i 

A !V0C 7TE 

'a. 
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- 	GOVERtI? ,HiNZ OF IL)A 

/ 	.•' 	-' ' 	U.SRY UP TloMfl AFFMRS/(jllTlt MANTP1tLAYA 

ii 	fiti 	ir 
OiiICE OF THE !t[(j1srRAR GENERAL, INWA 

rPl 11
,
Pik 

New bd/117, 	 14.02.2000 

To, 
All DCO5, 

Subject 	Filling up the post sanctioned for Census of 
India-2001. 

Sir, 

I am directed to say that a number of posts have been 

sanctioned for Census of India-2001. These posts/ are required 

to be filled in as early as possible. As you are aware all the 
Group 'C' posts sanctioned for the above Census and tlmr 
vacancies caused in Group 'C' and 'D' categories due - to 

•  promotion .inhigher grades are to be filled by DCO5 and the 

posts coming under Group'l\' and 'B' are to be filled by this 

office. You are requested to ensure that the posts available 

for Census of India - 2001 in Group 'C' and 'D' are filled 

in only either by promotion or on deputation basis in 
àccordanceIththeprovisionsoeciitmentRu1es. Direct 
recruitment from_gpen market is not to be made in any case for 
the above_posts A suggested model 'order' for promotions 

against above mentioned posts is enclosed, which may be used 

with suitable need based modifications. 

If some of the officials appointed against Census of 
- 	 India - 2001 posts have to be regularised later, 	on 

\ 

	

	\ Jvai1abi1ity of long-term vacancies due to retirement etc, 
separate orders for their regularisation must he issued. 

So far as Group 'B' posts are concerned you are 
requested to send by 25th February'2000 the A.C.R. dossiers for,  

-

last 5 years, vigilance clearance and seniority list of the 
-v\eeder graIes of each category of Group '13' posts to enable us 

to process the cases for their promotions. 	Where eligible 

"I 	persons are •not available for promotion against Group 'B' 
7 	posts, action to fill u 	the post on deputation. may he 

L-L1_ 	initiated by the directorate. Action taken in this regard be 

communicated to ORGI. 

AU posts, to be filled in' by ,deputation may be 
advertised in leading newspapers and Employment News, through 

DAVP, in addition to circular to Govt. of India and State Govt. 
offices etc. 

Yours faithfully, 



7) 
OFFICE ORDER 

N 
The 	following 	( Name of lower post 
	

in 	the 

Directorate of Census Operations., 	 are 

promoted to the post of ( Name of higher post ) on regular 

basis in temporary capacitywith effect from the date they take 

charge of the post until 28.02.2001 or till further orders 

whichever is earlier 

(Name of officials being promoted 
 
 
 

The above promotion: has been mpde against the purely 

temporary posts sanctioned for Census of India - 2001/ 

resultant vacancies caused by promotions against posts 

sancti.oned for Census of India - 2001, and this promotion will 

continue only upto theii sanctioned period. The above 

promotion order shall not bestow upon the afore mentioned 

officials any claim for regular promotion against long term 

vacancies or core posts. 

The above officials shall automatically stand reverted 

as ( Name of lower post ) on the expiry of the above 

referred date(s) even if no separate order for reversion is 

issued. 

DD/J\D of Census Opertions 
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/ 	
GoVnr.a OF INDIA 

- 	 MINISTRy OF HOME AFF#JRS/(JPJH MANTRALAYA 

Tim 
OFFICE OF THE REGISTRAR  

2/A Mansingh Road 

14.2.2000 
New Dethi, the 

To 

All DCOs 

Subject: Ad hoc appointments. 

Madam/Sir, 

I. am directed to refer to our letter of even number 

dated 20.1.2000 and subsequent discussions in DCOs Conference 

during February 3-5, 2000 on, the above subject and clarify 

that ad hoc appointments from open market 

Any viglation of this instruction will be viewed seriously. 

DCOs are 	requested 	to 	ensure 	that 	no ad 	hoc 

: aPPotments are made 	fromopen market 	againse any long 	term 
or short 	term vacancy due to any reason whatsoever. Detailed 
guidelines 	for fillIng 	up 	of 	posts 	sanctioned 	for Census 	of 

\India, 2001 	are being 	sent 	separately. 	You 	are 	requested 	to 
acknowledge the receipt 	of 	this 	1eter. 

Yours faithfully, 

-- 2' 	7 

(JAYEPA)  

Joint Registrar General, India 
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Seii cm her 	2000. c, Ref. No.: 	
Date: 

lo, 

All the DCOs. 

Subject:- 	Filling UJ) of the t)osts sanctioned for Census of India 2(1(11. 

Sir/1\'i ada iii, 

I am (lirecfc(l to refer to this Office letter of ,  even iiiiihci (haled 

4.2.2000 where in DCOs were advised that Group 'C' and 'I)' posts 

.sa net jotied for Census of I iid ia 2001 or res u hut vaca n cies caused in gm up 'C' 

and 'I)' due to Promotion shou Id he filled up only by promotion or (lepu (ation. 

But instances Iiav ewe .10 the notice of this Office (hiatsojue !CO_s..are.1i:ying 

to liii UI) above lilCiltioned vacancies by direct recruitnient or on daily %V5. 

Such actions by DCOs ai c highly iii tgulaz and have been vicwul by the 

Registrar General, india very scriously.  

1%VA 	 2. 	All l)COs are requested to confirm. that no recruitnient has been itiade 
•) 

	

	by them in violation of above mentioned guidelines. Their reply should reach 

(lie u ndersigii ed by 6 Oc ( her, 2000, 

• 	 Yours ía it Ii lull)', 

T  Ill cc pi 
•Jt. Iegi.stiai (;eiiei'il, India. 

I,) 
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I RY 01' i•toMri AFFA1r'sf(;p.r11 \1ANrJJuJyA 

IItT TT Ti 	 cf 
O1:I 7 IClj or fl LE !tEISp,\p GIiNEfl,j INDIA 

1kTh/p, Mansingh Road, 

To, 

All DCOs, 

Subject : Filling up of the posts on deputation basis-reg. 

Sir/Madam, 

It is observed that many Directorates are not 
following instructions and procedures laid down for sending 
proposals for filling up the posts on deputation basis. It 
is reiterated that wide publicity may h 7n h1 - 

	 - 	 Lily .L LilLy 
applications for appointment on deputation basis. 	A minimum time of 6weeks 	from the 	date of publication 	in 	Employment News 	may be given 	for receipt 	of applications 	and adequate fforts may 	be 	made 	to 	obtain 	CR 	dossiers 	and 	vigilance 
clearance of outside candidates 

S.. 

Proposals 	sent 	to 	us 	should 	be 	complete 	in 	all I respects 	and 	should 	include 	details 	as 	indicated 	in our letter 	No. 	35018/4/2000-AdIV 	dt. 	16.02.2000. 	This 	would 
facilitate timely disposal of cases 

;-;•- 

¼J' 

(M. R. Singh) 
Under Secretary to the Govt. of Indiá;" 


